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I. DtJltATION OF SESSION 

Date of commencement ......................... 20 November, 1991 
Date of adjournment sine die .................. 20 December, 1991 
Date of Prorogation .............................. 23 December, 1991 
Total number ot days of Session .............. 31 days 
Number of aClual sittings ........................ 22 days 
Number of hours of sittings .................... 141 Hrs. 40 Mh. 
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I. 

2. 
3. 
4. 

SUMMARY 

BiDs introduced 

Bills opposed at introduction 5tage .................................... '" ......... . 

Bills passed by Rajya Sabha and laid on the Table ........................... .. 

BiII5 passed by Rajya Sabha and returned bv Lok Sabha with amend-
ments ...................................................................................... .. 

I:! 

Nil 

~. Bills returned by Rajya Sabha with amendments and laid on the Table Nil 

ft. Bills passed ............................................................................... 13 

7. Bills negatived Nil 

II. 
IJ. 

Bills withdrawn 

Bills pan-discussed 

10. Motions for adjournment of debates on Bills adopted 

II . Bills referred to Select C omminc:e 

12. Bills referred to Joint Comminee 

13. Bills originatinll in and referred to a Joint' Committee by Rajya Sabha in 

Nil 

Nil 

Nil 

Nil 

respect of which motions for concurrence were adopted by Lok Sabha Nil 

14. Bills pending at the end of the second Session of Tenth Lok Sabha vide 
para No. 642 of Lok Sabhil Bulletin-Pan II dilted 3\.l:!.11JIJ1 ............... II 

8 
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SUMMARY 

1. Bills pending at the end of the last session ..................... 74 
2. Bills introduced ...................................................... .. 44 
3. Bills withdrawn ......................................................... 2 
4. Bills negatived .......................................................... NIL 
S. Bills removed from the Register of Pending Bills ............ NIL 
6. Bills part-discussed ................................................... . 
7. BiDs pending at the end of the session vide para No. 643 of 
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MOTION UNDER RULE 191 
SUMMARY 

1. No. of notices received ......................................... 212 
l. No. of motions admitted ......................................... l12 
3. No. of motions discu!;scd........................................ 1 
•. No. of motions remained part-discussed ..................... NIL 
5. Total time taken .................................................. .4 hours and 

3 minutes 
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10. OBITUARY REFERENCES 

SI. Name of paniculars 
No. of Membership 

2 

1. Shri Ramnath Goenka. 
(Member. Constituent Assembly. 
Provisional Parliament and Fifth Lok 
Sabha). 

2. Shri Kinder La!. 
(Member. Third to Filth and Eighth 
Lok Sabha). 

3. Shri K. Ananda Nambiar. 
(Member. First. Third and Founh 
Lok Sabha). 

4. Shri K. Lakkappa. 
(Member. Founh to Seventh Lot 
Sabha). 

5. Shri Parmai Lal. 
(Member. Sixth and Ninth Lok 
Sabha). 

6. Shri T.V. Chandrashekharappa. 
(Member. Fifth. Seventh to Ninth 
Lok Sabha). 

7. Shri T.S. Avinashilingam Chetliar. 
(Member. Central LeJislative As-
sembly and Fint Lok Sabha). 

8. -Shri Binode Bibari Mahato. 
(Sittina Member). 

9. Shri Ramsingh Bhai Varma. 
(Member. Second and Fifth Lok 
Sabha). 

10. Shri H.C. Linla Reddy. 
(Member. Third Lok Sabha). 

11. Shri K. Kunjambu. 
(Member. Sixth to Eighth Lok 
Sabha). 

Date of death Date on which Time 
reference made taken 

H. M 

3 4 5 

5.10.91 20.11.91 

5.10.91 20.11.91 o 11 

11.10.91 20.11.91 

8.11.91 20.11.91 

12.11.91 25.11.91 o 01 

18.11.91 26.11.91 o 02 

21.11.91 29.11.91 o 02 

18.12.91 19.12.91 o 20 

29.10.91 20.12.91 

26.11.91 20.11.91 o 02 

14.12.91 20.12.91 

-House was adjourned for tbe day. without. transacting any business. 

2S 



11. PAPERS LAID ON THE TABLE 

(a) By Government 

(b) By Private Members 

114M 

NIL 



12. PETmONS 

Presented by Members Four 

27 
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14. QUESTIONS 
(i) S ....... ~ 

(al Number of Questions put down in the Question Lists for Oral answers ·~9 

(h) Number of Questions Orally answered IIH 

(ii) Sbor1 Nodce QaeIdans 

(a) Number of Questions put down in the Short Notice Questions List -Nil-

(bl Number of Short Notice Questions Orally answered -Nil-

(iii) U .......... QaatJoaa 
(a 1 Number of Questions put down in Que~tion Lisb ,for Written answers 

(b) Number of Questions for which Written answers were laid including 
those put dowa for Oral answers but not reached for Oral answers. 

o'nclude 9 Slarred Questions/ transferred / ptr..tpt.ned from nne Ministry IU anlllher. 
~olnclude 7M Unstarred Questions dcleted/tran~"erred from one Ministry to another. 

29 
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Name or Mcmber 

Shri Gangula Pralhap 
Rcddy 

IS. RESIGNATION BY MEMBER 

Siale 

Andhra 
Pradesh 

Consliluency Dale rrom which Rcmarks 
acccplcd by 
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DISCUSSIONS ON MA TI'ERS OF URGENT PUBLIC IMPORTANCE 
FOR SHORT 

DURATION UNDER RULE 193 
SUMMARY 

1. No. of notices received 
2. No. of dilalssions admitted 
3. No. of disc:usaions held 

4. No. of diIaIssions remained Pan-disc:ussed 
S. Total time tnen 

35 

22S 
19 
4 

Nil 
29 hours and 45 
minutes 



SI. 
No. 

I. 

2. 

3. 

4. 

s. 

II. SPEAKER I DEPUTY SPEAKER/CHAIRMAN 
A_UMElMaul ObIervadons/ Refereaces 

Subject 

Annouac:ement-relardinl televisinl the pro-
ceedinp of the House. 

Announccment-relardinl functioning of 
Prime Minister. Shri P.V. Narasimha Rao, as 
the Leader of the House. 
Announccment-regarding selling up· of a Par-
liamentary Committee to look into the func-
tioDiDl of the fertilizer industry. 
Announccment-regarding relinquilhment· of 
offic:e by Secretary-General (Shri l<..C. Rastogi) 
on retirement from service w.eJ. 31.12.1991 
and his appointment as Honorary Officer of the 
HOUle. 
Announc:ement-regarding carrying out the 
duties of Secretary-General by Shri C.K. Jain 
w.e.f. 1.1.1992. 

By whom 

Speaker 

Speaker 

Speaker 

Speaker 

Speaker 

Valedictory reference on conclusion of the Sarva.hri Lal 
Secoad SeaiOll of Tenth Lok Sabha. Krishna Advani. 

36 

P.R. Kumaraman-
galam and the 
Speaker. 

Date 

28.11.1991 

6.12.1991 

10.12.1991 

20.12.1991 

20.12.1991 

20.12.1991. 



SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6, 

7. 

OK. 

9. 

10. 

11. 

12, 

19. STATEMENTS 
(I) s....... M8de/Laid by MhIiIIen Vader Rule 372 

Brief Subject NlUlle of Minister Date 

2 3 4 

Government busine55 for the week Shri P.R. 22.11.1991 
commencing Monday. the 25th Kumaraman-
November. 1991. galam 
Rec:ent deaths in Delhi due to the: Shri M.M. Jacob 22.11.1991 
consumption of spurious drugs. 
Situation arising out of recent com- Shri M.M. Jal.-ob 22.11.1991 
munal violence: at Varanasi. 
Gold trallSllCtions. Shri Mlinmohlin 22.11.111'11 

Sin!!h 
t::auvery Water Dispute:. Shri Vid~':ll'h:lran 2:'.11 19'11 

Shukl'l 
Safe: return of Mr. Liviu Radu. the Shn M.M. J.II:O" 21>.11 I'JlJI 
Romanian diplomat. who was kid-
napped on the: 'lth October. Ill'll. 
Correction of the reply given on the Shri M. 
20th November, 1991 to Sta"cd Arunachahlm 
Oue:stion No. fI by Shri Arvind 
Netam regarding allotment of plots in 
Rohini. 
Decision of the Government to ex-
tend the datc for the operation uJ" 
Foreign Exchange: Remittance!>, India 
Ocvelopment Bonds and Voluntary 
Deposits Schemes. 
Flood situation caused by the recent 
cyclonic storm in the Bay of Bengal. 
Government busine55 for the week 
commencing the 2nd Ocl.'Cmbcr, 
1991. 
Minimum release price for Cofree. 

Shri R.lme_hwiIr 
Thilkur 

Shri Balram 
Jakhar 
Shri P.R. 
Kumaraman-
lIalam 
Shri P. Chidam-
baram 

27.11.1<)<) I 

27.11.1<)<)1 

2'1.II.I'JlJI 

2'J.11.I'J'J1 

2'J.11.1'J'J1 

Explosive device found on Air India Shri Madhavrao 2.12.1991 
Dipt ilion the 1st December. 1991 Scindia 
at Oclhi Airpon. 

Time 
taken 

H. M. 

5 

II III 

U 1111 

(I 117 

(I m 

(I I:' 

(I til 

tI til 

(I IIIl 

tI (11\ 

(I 112 

II \12 

° Abo laid on the Table a copy each l,f three nutific .. tiun~ (Hindi and En!!li,h \w~i"ns) 
published in the Gazette of India dated the 27th November. 1991 on Ih., _U"jCl't. 

37 



13. 

14. 

15. 

If!. 

17. 

III. 

(n 1'1, 

211. 

·21. 

38 

2 

Situation arisina out of eanhquake in 
hills of Western Uttar Pradesh. 

Restructuring of the governmental 
sct-up in Dclhi. 

Government business for the week 
commencingthc 9th December. 1991. 

Accident involving train No. 3 
Pathankot-Baijnath Passenger bel-
ween Jawanwala Shahr Harsar Dehri 
on Pllthankot-Jogindcr Nagar narrow 
gauge section of Nonhern Railway 
on the 7th December. 1991. 

Cauvery Water Dispute. 

Government businClill for the week 
ellmmencinl! the 16th December. 
1991. 

'The Time~ uf India' Group of News-
papcr~. 

3 

Shri 
Jakhar 

Balram 

Shri S.B. Chann 

Shri Ghulam 
Nllbi Azad 

Shri Mallikarjun 

Shri Vidyacharan 
Shukla 

Shri P.R. 
Kumaraman-
glilam 

Shri P.A. 
Sangma 

.. 
5.12.1991 

5.12.1991 

6.12.1991 

9.12.1991 

11.12.1991 

13.12.1991 

13.12.1991 

Clarification of the rcply given by the Shri S.B. Chavan 16.12.1991 
Minisaer or Hllme Arrairs on the 13th 
December. 1991 to the Discussion 
under Rule 193 regarding general 
deterioration in La .. ' and Ordcl situa-
tion in variou~ parts of the country 
with reference to recent spurt in inti-
dcnt~ of terrorism. secessionism and 
Kidnapping. 

Mimallement of the economic crisi~. Shri Manmohan 16.12.1991 
Singh 

(II M.:mbcr~ were pcrmillcd tll ask cJariricatory questions . 

5 

o 11 

o 10 

o 01 

o 09 

II OR 

o 02 

o 07 

o 02 

o 03 

• Ah;o laid on the Table II copy of the detailed statement (Hindi and En,lish vcnions) on rhe 
subjc~1. 



22. 

23. 

24. 

£25. 

26. 

27. 

28. 

39 

2 3 4 

Correction of the reply given on the Shri M.M. Jacob 16.12.1991 
5th September. 1991 to II supplemen-
tary by Shri Sharad Dighe on Starred 
Question No. 694 regarding im-
plementation of A55IIm Accord; and 
the reasons for delay in correcting 
the reply. 

Repon IaIffle on the 11th Shri S.B. Chavan 17.12.1991 
Dec:cmber. 1991 between a journalist 
and a police officer and the arrest 
of lOme 11betan girls in front of 
Clinele Embassy in New Delhi on 
the 15th Dec:cmber. 1991. 
Arrest of Shri Indrajit Gupta. M.P. Shri S.B. ChaVitn 17.1~.1991 

and others at Chandigarh on the 16th 
December. 1991. 

The Commonwealth Summit in Ha- Shri P.V. :!U.I~IWI 

rare. the G-IS Summit in Caracas Narasimha Rall 
and the visits of the Prime Ministen 
of Nepal and People's Republic of 
China. 

Communal disturbances in Palghal in Shri M.M. Jacob 211.12.19'11 
Kerala on Ihe 13lh-15th December. 
1991. 
Inclusilln of Ihe HisllIry of post-inde- Shri Arjun Singh 20.12.19'11 
pendent India in Academic Cur-
riculum. 
Verification and evaluation of cus- Shri Rameshwar 20.12.19'11 
toms duty to a Multinational Com- Thakur 
pany by the Government. 

!Members were permitted to ask c1l1riricatory questions. 

5 

002 

ODS 

O~ 

o 32 

006 

003 

004 



(6) Mattrrs Under Rule m 
PtniliOll rrprdi", rwftp, of rrpW' front MI"IJI",' rollCfrllH duri", Tt"'" LoIt SIIhltll 

.... 011 »1-1992 

Fint Session 
(9-7-91 to 18-9-91) 

Second Session 
(20-11-91 to 20-12-91) 

Total number of 
mallen raised 

270 

133 

No. of replies 
lent 10 Memben 
by Mini.ten and 
copies endoned 
to Lot Salmo 
Secretariat 

156 

44 

Percenl8Je of 
replie5 senl to 
Members by the 
Ministen 

57.77 

33.08 



10. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OF 
BUSINESS 

Business 

ADJOURNMENT MOTIONS 
BILLS 

(a) Government Bills 
(b) Private Members' Bills 

BUDGETS 
(a) General Budget 
(b) Budget in respect of 

States under President's rule 
CALLING ATTENTION NOTICES 

DISCUSSIONS 
(a) Half-an-Hour Discussions (Rule 55) 
(b) Short Duration Discussions (Rule 193) 

MATTERS UNDER RULE 377 
MOTIONS 

(a) Motions under rul~ 191 and 342 
(b) Motions under rule 388 

QUESTIONS 
RESOLUTIONS 

(a) Statutory Resolutions 
(b) Private Member's Resolutions 

STATEMENTS (Rule 372) 
OTHER MA T1l::RS such as Oath or Affirmation, Papers 

laid on the Table, Obituary References, Questions of 
Privilege, Points of Order, Personal Explanations, etc. 

Time 
Taken 

H M 
0 08 

·31 43 
7 32 

2 46 
6 55 

10 

1 15 
29 45 

3 24 

@ 
o 01 

17 49 

.@4 03 
4 51 

3 09 
27 09 

141 40 

Percentage 
to the total 
time taken 

0.1 

22.4 
5.3 

1.9 
4.9 

0.8 

0.9 
21.0 
2.4 

12.6 

2.9 
3.4 
2.2 

19.2 

100.0 

-Joint Discussion took placc on a Statutory Resolution I vide Statement No. \6(i) 51. No. 21 
and Motion for consideration of connected Government Bill [vide Statement No. J(i) SI. 
No. II). TIme taken 011 Joint DilCUllion ha. been shown under Government Bms. 

@Joint DiIcuuion took piece on a Motion under rule 191 [vide Statement No. 8(i)J and a 
Statutory RelOlution [vide Statement No. l6(i) 51. No.1)' TIme taken on Joint Di.cuSJion 
hu been shown under Statutory RnoIutiORl. 
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